IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
. |
AT HYDERASAD |
C.P.No,4/95 in
O.A.No, 959/93

Date or Order 4,5,95

L _
BETWEEN 2 ‘ .
1., G.Papiah 52, Narshma Chandoo
2, P.Smith 52, B.R.Ramswamy |
3, G.L.Danjel 53, Smt, M.A,Lever
4, M.N.,Vishvadadhan 54, Smt. K,.Martin.
5. V.Gurviah 55, Smt, S,Roland
6. M.Venkat Rao 56, Smt. S. Ealavatni
7. D.Ramaswamy 57, Smt. N,D'Souza
8. P.Ramakrishna 58, R,Rajalaxmi Smt,
9, D.Gopala Krishna 59, Smt, A,Gangammé
10, A.Balakrishna 6C. Smt, Mahmooda Begum
i1, B.Smith . 61, Smt, N.Droupathi
12, P.Ramswamy 62. Smt, Kamala Bai
13, S.R.Appa Rao 63, R.Devamani Smt,
14, A.Kanthdah " 64, Smt, Hayeet Bee
15, M.Pandu Rangam 65, Smt, A,Tulsi Bai
16, Tulsi Ram K, 66. A,R,Govind Raj
17, N .Ramswamy , 674 GeMogliah
18, M.A.Mac Leod 68. Smt, K.,Rukmani bai
19, Mallianh Venkiah 69, N.NarshmaRao
20, A.,Dakiah 70, K.B,Poornachandu lal
21, A,Ramachander - 71, Mi,Hafeezullah
22. Sk.Maulana 72. Smt. G.Balamani
23, G,.Satyanarayana 73, ,8mt, C.Vijayalakshmi
24, NzGovindrajulu 74, Smt, AmEernesa Begum
25. G.,Narshms K. 75, M. Chalapathi Rag
26. A.X,Francis 76, S.V.kudravelu
27, Y.Basker Rao 77. OC.Thomas
28, Mohan Rao M. 78, -M.Krishna Murtdy
29, S5.5alomon 79, ;Sathiah Narshiai
30, B.Pandurangam 80, Smt, Sharada Bai
31, v.Rammurthy 81. D.Devasharvadam
32, Aroik Swamy 82, R.Gabell |
33, A.,Narshma 83. Iyloo Yenkaiah i
34, B.Anjaneyulu 84, &mt, Lakshmi Kantham
35. P.Govindrajulu 85. J.Khiman Lal L
36, P.Sathiah 86. K,Panduranga Rac
37, Malliah N, 87, A.P.Umapathy
38, F.Marphy 88, O.R.Veera Swamy |
39, V.K.Gandev 89, K.,Narsimha Rao
40, M.Subramaniam 90, M,Pandari Rao
41, Sk. Moula S.H. 91, M.Kareem Khan
42, M.Mahadev Rao 92, P.Sathiah.s.t '
43, Ariak Swamy 93, Rajiah Seshaiah
44, Chandraiah 94, Smt. Yellamma
: 45, Sherfu Thukaram 95, G.V.Gopalavarma
i 46, Sk.Abbas 96, Ramaiah Seshaiahl
: 47. G.Narshma Rao 97. Bohd, Ayudb Knan
A 48, N.B.Parameshwar <y S
i 49, Qeria Vincent vesd ce e Applicants,
50, S.larazus ' '
|
AND

1. Sri A.A.Jaijdi,
Secretary, Ministry of Rallways }
New Delhi.




2, Sri Seshagiri Rao
) General Manager,

South Central Raillways,
Rail Nilayam,
Secunderabad, .

3, Sri G.,C.Sandle,
Divisional Rajilway Manager,
Secunderabad Division (BG),
S,C.Rajlway, Secunderabad,

4, Sri Rama Krishna,
Divisional Railway Manager,
Hyderabad Division (MG),
$.C.Railway, Sefunderabad,
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Counsel for the Applicants <. Mr.P.Krishna Reddy
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Counsel for the Respondents .o Mr N.,R,Devraj
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CORAM 3 . ‘ 1

HON'BLE SHAKI JUSTICE V., NEELADRI RAC ,(i(VICE CHAIRD;IAN
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HON*BLE SHRI R RANGARAJAN 3 MEMBER (ADMN.,)
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To

l, Shei A.A.Jaidi, Secretary, M:Lnistry of Ra;llways,,
New pelhi

2, Sri Seshagiri Rao, General Manager,
S«CeRlys, Railnilayam, Secunderabad.

3. 8ri G.Ce.Sandle, Divisional Railway Manager,
Secunderabad Division(BG) SeCeRly,
Secunderabad.

4, Sri Ramakrishna, Divisional Railway Manager,
Hyderabad Division( MG) S.C.Rly, Secunderabad.

5. One copy to Mr.P.Krishna Reddy, advocate, CAT.Hyd.

6. One copy to Mr.N.k.Devraj, SC for Rlys, CAT.Hyd.

7. One copy to Library, CAT.Hyd.,

B. One spare copYe
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{ As.per Hon. Mr. Justice V.tNeeIadri Rad, VF ¥
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' i
Heard Sri p. Krishna Reddy, learned counsel for the

petitioner and éri'N.R. Dev%raj, learned co%nsel for the
’ I

respondents. '! ﬁ f

2. The relevant portion of the judgement %atedl25—2-94

_ig the 0A is at éara 6, whigh reads as unde¥ :

"The pensionary bénefﬂts‘will be fixe% accordingly

I

as indicated in para-5 aboﬁe and’the aﬁrea%s_have to be
paid to, the applicants/repfesentatives witﬁin four months
from the date of comﬁunica%ion of this ord%r. The pay-
ment of pension/retirement]benefits as per;aforesaid
directions sh:1l stand reg%lated/adjusteﬁ #n accordance
with the orders/directions}as may be issue% by the
Supreme Court in‘SLP.10373p90 agginst the %ecision of

the Ernakulam Benchof the Eribunal in Appllication No.
K-269,/85. " . f \

F S

3. It is stated that th# Apex Court stafed the operation
of the ghll Bench judgemeﬁt of the Bangal?re'ﬂench on the

basis of ﬁﬂ@ch this judge#ent Was deliver?d. It is made

clear in this order that the payment of benus/retirement

|
benefits as per the directions in this judgement will bey’)

subject to the result in %he judgement of! the Supfeme

Court in BLP.10373/90. { f_ .
SR TV ol FS R L
4. In the above view, tkis‘CP does not #é#ekand accg}d- *
%
ingly it is dismissed. No coats?f 1
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d\‘\ %, | Yol A4 L
(R. Rangarajan) | (V. Neeladri Rao) .
Member (Admn. ) 1 Vice Chairman £
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Dated @ MJY . 95 } ‘
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